
BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 172/2021 

IN THE MATTER OE: 

Poonam Yadav 

....Applicant 

Versus 

M/s Ecogreen Energy Private Limited & Ors Respondent(s) 

Response of Mr. Sanjeev Kaushal, IAS, Chief Secretary to 

Government Haryana in compliance of the order of this 

Tribunal dated 19 July 2021. 

RESPECTFULLY SHOWETH: 

1. That this Tribunal while hearing the aforementioned O.A. on 19 July 

2021 directed as under:-

"..n view of above, to ascertain the factual status, we 

constitutea three-member Committee comprising CPCB, Haryana 

State PCB and the District Magistrate, Gurgaon. The Committee 

may visit the site, interact with the stakeholders and take assistance 

from any other individuallinstitution and give its report within one 

month by e-mail at judicial-ngt@gov. in preferably in the form of 

searchable PDF/ OCR Support PDF with a copy to the Chief 



Secretary, Haryana. The report may inter alia include causes of fire, 

reasons for unauthorized persons working in the landfill premises, 

progress on remediation of site and setting up of waste processing 

plant in furtherance of order of this Tribunal dated 7.4.2021 in OA 

S14/2018, steps taken by the MCG to prevent sliding of garbage 

mound due lo fire and during monsoon and status of compliance of 

Rules on relevant aspects. The report may also mention status of 

legacy waste dump site in terms of order dated 17.7.2019 in OA 

519/2019.. 

"..The Chief Secretary, Haryana may give response within 

one month thereafier about remedial action taken to comply with the 

law and steps taken aguinst erring oficers for failure for long time 

to remedy the situation resulting into such ugly situation. The 

monitoring mechanism in place to ensure that such failures do not 

happen may also be mentioned. The report may be furnished by e 

mail at judicial-ngt@gov.in preferably in the form of searchable 

PDF/ OCR Support PDF.." 

Hence, the present response is being filed. 

2. That, based on the aforesaid orders, a Joint Committee of CPCB, HSPCB3 

and District Magistrale, Gurugram was constituted to submit a report to 

indicate the causes of fire, reasons of unauthorized persons working in 

Jandfill prcmises, progress on remediation of site and setting up of Waste 



Processing Plant in furtherance of order of this Tribunal dated 07 April, 

2021 in OA S14/2018, steps taken by the MCG to prevent sliding of 

garbage mound due to fire and during monsoon and status of compliance 

of Rules on relevant aspects. 

That, the report of the Joint Committee was received and a review 3. 

meeting was convened at the level of the Chief Secretary, Government of 

Haryana, on 06 May, 2022 with the Commissioners of Municipal 

Corporations Gurugram and Faridabad, Additional Chief Secretary to 

Government Haryana, Environment, Forest & Climate Change 

Department, Director, Urban Local Bodies, officers of Haryana State 

Pollution Control Board and Deputy Commissioner, Gurugram. 

4. That the report of the Joint Committee was discussed in detail and it was 

observed that the report was sketchy. Since lower level employees were 

deployed/associated, it did not serve the purpose for which the 

Committee was constituted by this Tribunal. Besides, the report was 

incomplete as it did not contain specific actionable points and did not 

bring out the defaults properly to enable decision making for drawing an 

action plan for mitigation of the situation. Further, it was also observed 

that the officers who participated in the proceedings of the Joint 

Committee were of considerably junior level. It was, therefore, decided 

that the Committee be reconstituted. Accordingly, vide orders of the 



Government dated 25 May 2022, a new Committee with the Deputy 

Commissioner of Gurugram as Chairman, Senior Environmental 

Engineer from State Pollution Control Board and a Senior Officer of 

Central Pollution Control Board as Members, was constituted to conduct 

field inspections and submit their recommendations. An interim report 

was also filed before this Tribunal on 12 May 2022 by the undersigned, 

accordingly. 

That, the new Committee inspected the site and submitted its report on 5. 

03 August 2022 to the undersigned which is attached herewith for 

reference at Annexure-R-1. The Committee has observed following 

important points and response thereto by the concemed department is as 

under:-

) Observations 

Aerobic decomposition of waste by bacterial activity raise the 

temperature up to 75°C resulting in generation of hot spot and the 

generated methane gas during decomposition comes in contact of 

high temperature and results in fire. The fire at the Bandhwari 

land fill site occurred due to the formation of these hot spots. 

Response 

The Municipal Corporation, Gurugram (MCG) has since 

informed that Portable Methane Detectors and Non-contact 
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Infrared Thermometers have been provided in September 2021 to 

the staff deputed at the site in order to take carly measures to 

prevent the outbreak of fire. No fire incident has occurred since 

15 July 2021. 

(ii) Observation 

For proper management of such fires at Bhandwari, treated 

leachate is used to spray on the waste when rise in temperature is 

observed at the bio-remediation site and daily bio-culture spray 

for decomposition and management of fire is being done on the 

waste.8 fire extinguishers and 3 dedicated fire tenders along with 

mist sprayer to control the dust and rise in temperature are 

provided at the landfill site. 

Response 

Instructions have been issued by the Director, Urban Local 

Bodies to all the Municipalities vide letter dated 13 September 

2022 (Annexure-R-2) to adopt similar guidelines/ action plan for 

all the land fill sites in the State of Haryana. Since 15 July 2021, 

bio culture is being sprayed for decomposition and management 

of fire. 

(ii) Observations 

Urban Local Bodies Department (ULBD) and Municipal 
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Corporation of Gurugram (MCG) have been directed to prepare 

detailed on-site emergency plan to potential1 COver 

risks/emergencies due to such unexpected fires. 

Response 

The instructions have been issued by Director Urban Local 

Bodies to all Municipalities to adopt Emergency Plan vide DULB 

memo no. Tech./NGT/DULB/2022/5329 dated 13 September 

2022 (R-2) and MCG has assured to implement the same within 

Six Months. 

(iv) Observations 

The total legacy waste bio-remediated by MCG till July, 2022 

is 19.43 lakh MT and bio-mined is 10 Lakh MT whereas as per 

the action plan submitted before this Tribunal, all the 33 lakh MT 

legacy waste should have been treated by this time i.e. 31 July 

2022. MCG couldn't achieve the timelines of revised action plan 

submitted on 05 April 2021. 

Response 

The MCG has now reported that as on date 23 lakh MT of 

legacy waste is lying at site and during the time period of the 

disposal of legacy waste, an additional estimated waste of 7 Lakh 

MT is also expected to be received at site. Thus, the total waste to 

disposed is likely to be 30 Lakh MT. The Municipal 
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Corporation, Gurugram has submitted revised timelines for the 

disposal of waste as under:-

Target of legacy 
waste processing in 

quarter (in Lakh 
MT) 
7.2 

Sr. No. Period 
Cumulative 

targets 
(in Lakh MT) 

Upto December, 2022 
2 Jan, 2023 to March, 2023 

April, 2023 to June, 2023 
July, 2023 to September, 2023 
October, 2023 to December, 2023 

6.8 14 

22 
24.4 

8.0 

2.4 
5.6 30 

(v) Observations 

In compliance of the orders of this Tribunal dated 17 July 
2019 in OA No. 519/2019 titled as Centre for Wildlife and 

Environment Litigation Vs Union of India & Ors., MCG has been 

directed by the Joint Committee to forfeit the ESCROW amount 

and to submit the details of the same to Haryana State Pollution 

Control Board (HSPCB), so that it could be operated by the Chief 

Secretary, Haryana. 

Response 

Keeping in view the directions of this Tribunal issued vide 

order dated 10 July 2019 in O.A. No. 514 of 2018 titled as Vivek 

Kamboj and Ors. Vs. Union of India and Ors., an amount of Rs. 

20 cr. has been transferred to the Haryana State Pollution Control 

Board vide RTGS dated 23 January 2020. The said amount shall 

be utilised exclusively for the environmental restoration of the 

Bhandwari site. 



8 

(vi) Observations 

Based upon the persistent violations and regular failure of 

samples and in compliance of this Tribunal's orders dated 28 

February 2020 and 14 December 2020 in OA No. 606/2018, 

HSPCB has imposed an environmental compensation of Rs. 

2,10,00,000/- ( Rs. 10 lacs per month on MCG for non-

compliances made at the landfill site for the months from April, 

2020 to Dec, 2021. A Show Cause Notice for imposing 

environmental compensation of Rs. 70,00,000/- has also been 

served to the MCG for the non-compliances made at the landfill 

site for the months from Jan, 2022 to July, 2022. 

Response 

The MCG has deposited Rs. 2.8 crore of EC with the Haryana 

State Pollution Control Board and shall be utilised for State 

environmental restoration of Bhandwari site. 

(vii) Observations 

For the treatment of leachate generated from the solid waste, 

3 treatment units have been established, out of which one Disc-

Tube Reverse Osmosis (DTRO) of 200 KLD capacity was 

operating satisfactorily and another DTRO of 200 KLD capacity 

is under maintenance. The Committee observed that the biological 
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leachate treatment plant was not functional and was lying 

abandoned. The Committee observed that the treatment capacity 

of the leachate treatment units is required to be enhanced 

considering the peak flow as well during monsoon. 

Response 

The MCG has now reported that both the DTROs of 

combined capacity 400 KLD are presently functioning properly 

and sufficient for the daily generation of leachate of 

approximately 350 KLD. The 3 leachate facility is not required 

presently and will be considered during the expansion of the 

plant. 

(vii) Observations 

Flow of leachate from the landfill site into the adjoining 

village roads including forest land patch was observed during the 

visit of the Committee and the sliding of legacy waste outside 

premises due to fresh addition of waste, into the adjoining forest 

area was also observed during the visit, besides the spillage of 

leachate within the premises poses a serious challenge during 

rainy seasons. 

Response 

The MCG has assured that all the leachate shall be handled 
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adequately and spillage is unlikely to happen. 

(ix) Observations 

As far as other gaps identified in the execution and operation 

of Bandhwari landfill site are concerned, it was observed that 

non-segregation of waste by the waste generators and the daily 

generated Municipal Solid Waste (MSW) is being dumped 

Without any processing at Bandhwari site unscientifically. A huge 

quantity of waste (30.50 lakhs MT) is already dumped in 18 acres 

of the landfill site, resulting in 42 meter height of dump site. The 

fresh waste of Gurugram and Faridabad Districts (around 2,100 

MT per day) is dumped on this 42 meter heap of waste, resulting 

in generation of huge amount of leachate. Due to the space 

constraint, the waste sliding occurs frequently on site, and as per 

the technical feasibility report of integrated solid waste 

management, 40 acres of land is required for the treatment of 

1100 MT per day of solid waste. Thus, approximately 80 acres of 

land is required for execution and operation of integrated solid 

waste management at Bhandwari site. 

Response 

Approximately 40 acre additional land is required for 

management of fresh waste of Gurugram and Faridabad and 

landfill site. MCG and MCF tried to procure additional land in 
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Farrukhnagar, Basai, Village Karoli, Village Pall-Faridabad and 

Village Gotra Mohhabatabad-Faridabad but could not finalize the 

same due to public agitation, litigations and other reasons. 

Recently, MCG has obtained a piece of land measuring 05 

acre in revenue estate of village Basai, Gurugram and the same 

has been handed over to concessionaire on 16 September 2022. 

In addition, MCG has requested to GMDA on 30 August 

2022 to provide land about 6-7 acre at Sector-65 Gurugram for 

erection of Biogas plant to process the fresh waste, from the land 

earmarked for electric sub-station. MCG has also written a letter 

to GMDA on 30 August 2022 to make a request to the 

Government for procurement of additional land of 20 acre in the 

vicinity of Bandhwari for fresh waste processing. 

Thus, the efforts are being made for procurement of 

additional land for processing of the fresh waste. 

(x) Observations 

The additional Refuse Derived Fuel (RDF) generated during 

the treatment of legacy waste was being collected in an open area 

within the premises of the site. The estimated quantity of the RDF 

generated till date is 3.75 lakh MT and MCG has entered into an 

agreement with M/s The People's Association for the treatment of 

legacy waste which also includes disposal of the RDF. The total 
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quantity of RDF disposal till date is 3.35 Lakh MT. The 

remaining quantity of 0.40 lakh MT is still lying at site, 

Occupying an area of around 1.5 acre, reducing the available space 

further. The disposal of the RDF is reported to be severely 

constrained because of the non-availability of disposal facility in 

the vicinity and there is no Waste to Energy (WTE) Plant in the 

immediate vicinity that can consume the RDF generated in this 

facility. WTE plants in Delhi and Haryana have excess RDF from 

their own MSW treatment sites and the cement industries, which 

can use RDF as alternative fuel, are at a distance of over 400 kms. 

Response 

The Director, Urban Local Bodies has informed that work of 

processing of 02 lac MT legacy waste has been allotted to an 

agency namely M/s People Association Total Health for Youth 

Applause (PATHYA) after inviting the tender. This work has 

been enhanced for treatment of legacy waste from 02 Lac MT to 

04 Lac MT. This agency has processed 3.30 lac MT of legacy 

waste so far. 

Further, Principal Secretary, Urban Local Bodies Department 

has been directed to hold a meeting at higher level to find 

effective ways for disposal of RDF till he commencement of 

WTE plant at Bhandwari. 



13 

(xi) Observations 

MCG has been granted Environmental Clearance (EC) vide 

letter No. F.No.10-74/2016-IA.II dated 01 November 2019 for 

Setting up a 15 MW Waste to Energy Plant (WEP). The space 

required for setting up this plant is 10 acres and is expected to be 

completed in 24 months, thereafter, the issue of disposal of RDF 

will also be resolved. 

Response 

Upon the receipt of the above details in the report, the 

following directions are also being issued: 

i) Principal Secretary, Urban Local Bodies Department shall 

ensure implementation of the action plan for control of fire 

incidentsin all the landfill sites meticulously and avoid 

recurrence of such incidents strictly as per the instructions 

issued by the Govemment, based on CPCB directions in 

this regard. 

(ii) Principal Secretary, Urban Local Bodies Department and 

MCG shall adhere to the timelines for treatment of legacy 

waste till the Waste to Energy (WTE) plant becomes 

operational and as per the plan submitted to the 

Government. 
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(ii) Principal Secretary, Urban Local Bodies Department is in 

the process of issuing of Show Cause Notice to the erring 

officers for the failure over such a long period, resulting in 

such situation and has been directed to submit the action 

taken report within 2 months. 

(iv) HSPCB, in coordination with the Urban Local Bodies 

Department and the Deputy Commissioner Gurugram 

shall monitor the progress of the action plan and submit a 

quarterly report to the Chief Secretary. 

That, in view of the above mentioned facts, the response /comments of 6. 

the State may kindly be taken on record in compliance of the directions 

passed by this Tribunal on 19 July 2021 

Place: Chandigarh 
Dated: 22 September, 2022 

wnau 
(Sanjeev Kaushal) 

Chief Secretary to Govt. Haryana 



From

To

Deputy Commissioner,
Gurugram.

Chief Secretary to Govt. of Haryana,
Chandigarh.

No. qzol /MB

OA No, 17212021 titled
Ltd. & Ors.

oatea oJf a! lr" r-
Subject: as Poonam Yadav V/s M/s Ecogreen Energy Pvt.

On the subject cited above.

ln comptiance of order dated 25.05.2022 of AdditionaI Chief Secretary to

Government of Haryana in OA No. 17212071, a revised joint committee report is attached

herewith for your kind information & further necessary action ptease.

Enc[:- As above.

,"rurfu^^,,,,on",,
Gurugram
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Date: 03-08-2022

Hon'ble NGT vide its Order dated July 19,

Ecogreen Energy Pvt. Ltd. &Ors (OA No'

Directions:

2021 in the matter of Poonam Yadav Vs M/s

17212021), Hon'ble NGT issued the following

Para 5 "----we constitute a three'member Committee comprising CPCB' Haryana State PCB

and the District Magistrate, Gurgaon. The committee may visit the site, interact with the

stakeholders and take asslsfance from any other individual/institution and give its repoft

withinonemonthbye-mailatjudicial-ngt@gov.inpreferablyintheformofsearchable

PDF/ocRsupportPDFwithacopytotheChiefsecretary,Haryana.Theirreporlmayinter

alia include causes of fire, reasons for unauthorized persons working in the landfill premlses,

progressonremediationofsiteandsettingupofwasteprocessingplantinfuftheranceof

order of this Tribunal dated 7.4.2021 in oA 514/2018, steps taken by the MCG to prevent

slidingofgarbagemoundduetofireandduringmonsoonandstatusofcomplianceofRules

onrelevantaspecfs.Thereportmayalsomentionstatusoflegacywastedumpsiteinterms

of order dated17.7.2O19 in OA 519/2019 "

2.0 Action Taken RePort

ln compliance oI Para 5 of aforesaid Hon'ble NGT's Order, a Joint committee comprising of

nominees of CPCB, HSPCB & District Magistrate submitted report in Hon'ble NGT on dated

2l.o3.2o22whichisattachedasAnnexure.A.Whereas,whilereviewingthethenjoint

committeereportChiefSecretary,GovtofHaryanainthereviewmeetingheldon
06.05.2022 observed slow progress of the targeted action and unrealistic timelines proposed

byMunicipalCorporation,Gurugramandthereforeexpressedtheneedforreconstitutionof

the committee with senior officers from the DepartmenUagencies/ concerned in order to

ensureacompeteandcomprehensivereportonthematter,asdesiredbyHon.bleNGT.ln

compliance of the observations of worthy chief secretary, Government of Haryana' the joint

committee was reconstituted as below:-
1

Additional Chief Secretarv to Gover,nment' Harvana'

1.0 Background

Enerqv Pvt. Ltd. &ors.(oA No- 17212021) in compliance of order dated 25'05'2022 0f
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Details of Action taken by the committee in compliance of order daled 19 07 2021 are

enumerated in this section:

The Joint Committee had visited the municipal solid waste landfill at Bandhwari on August 2'

2022, and samples of treated and untreated leachate were collected from inlet & outlet of

Disk Tube Reverse osmosis (DTRO) Plant and from leachate flowing outside premises of

site.Samplingwasdoneduringthevisit.TheanalysisreportofHSPCBLaboratoryis
awaited.

3.0 Progress made as per action plan submitted by the NGT in the matter of OA No'

514t2}18titled as Vivek Kamboj &Anr' Versus Union of lndia &Ors'

The total legacy waste bio-remediated by MCG till July, 2022is only 19.43 lakh MT and bio-

mined is only 1O Lakh MT whereas as per the action plan submitted in Hon'ble NGT' all the

33lakhMTlegacywasteshouldhavebeentreatedbythistimei.e.3l.0T.2022'MCG
couldn,tachievethetimelinesofrevisedactionplansubmittedon05.04,202l.

TherevisedtimelineSubmittedbyMunicipalCorporation,Gurugram(MCG)duringsite

inspectioniSattachedasAnnexure-B.lncomplianceoforderdaledlT'07.2019inthe

matter of oA No. 51gt2}1g titled as centre for wildlife and Environment Litigation Versus

Union of lndia & ors., MCG has been directed by the Joint committee to forfeit the

EScRoWamountandalsosubmitthedetailsofthesametoHsPCB,sothatitcouldbe

operated by the Chief Secretary, Haryana'

2

f'lame & Oesignation of Member

ShJ{rsfrant Kumar Yadav, lAS, Deputy

Member, CPCBSh. Rrtesh Pra-ad Gurung, Scientist D

Member, HSPCBSh. Satinder Pal, Senior Environmental
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lncomplianceoforderdated05.03.2019inoANo.514/2018'aJointcommitteeofCPCB'

llT Delhi and cSlR-NEERI submitted a report on damage due to Pollution from Bandhwari

MSW landfill site. As per the study estimate' the total damage of about 148'46 crores was

estimatedduetoexternalitiesfromBandhwaridumpsite,Consequentuponpersistent

violatlonsandregularfailureofsamplesandincomplianceoforderdated2S.02'2020&

14'12.2o2oinoANo.606/20ls,HsPcBhasimposedEnvironmentalCompensationofRs'

2,10,00,000/- (Two Crore & ten lacs) ie 10 lacs per month on Municipal Corporation'

GurugramforthenoncompliancesmadeatthelandfillsiteforthemonthsfromApril,2020to

Dec,2O2l.AShowCauseNoticeforimposingEnvironmentalCompensationofRs.
70,00,000/-(Seventylacsonly)hasbeenservedtotheMunicipalCorporation'Gurugramfor

thenoncompliancesmadeatthelandfillsiteforthemonthsfromJan,2022toJuly,2022.

HSPCBhassoughtnamesofCommissionersandotherofficers/personsofMunicipal

Corporation, Gurugram/agencies' alongwith their working tenure and their present

correspondenceaddress,whoareresponsibleforoperationofMunicipalSolidWaste

Management Facility at Village Bandhwari' Gurugram from 2O1O to till date for filling

complaintunderWaterAct,lgT4'AirAct"l981&EPAct'lg86forviolationofrelevantActs
and Solid Waste Management Rules' 2016'

3.1 Violations found during site inspection of Bandhwari landfill site:

During site insppction, main violation observed are listed below;-

'1 . Guidelines for disposal of legacy waste issued on Feb' 2019 by CPCB is not being

adhered comPletelY

2.Forthetreatmentofleachategeneratedfromthesolidwastethreetreatmentsunits

werefoundestablished.outofwhichoneDTRoof200KLDcapacitywasoperating

satisfactory and another DTRO of 200 KLD capacity was under maintenance.

BiologicalLeachatetreatmentplantisnotfunctionalandlyingabandoned.Treatment

capacity of the leachate treatment units considering the peak flow as well during

monsoon is required to be enhanced '

3. lt was observed that leachate generation is approx. 350 KLD except rainy season'

ThereareTnos.ofleachatepondatBandhwariLandfillsitewhichhavestorage

capacityof36000KLandsomeportionisstillavailableforleachateStorage.

4. Flowing of leachate from the landfill slte on the adjoining village road including forest

land patch was observed during the vislt by way of breaking boundary wall which

J
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becomes more frequent during rainy seasons'

5. Spillage of leachate within the premises is

seasons.

also a serious challenge during rainy

3.2 Non compliance observed regarding Fire control measures:

CPCBhasissueddirectionsundersection5ofEnvironment(Protection)Act,1986for

implementationoftheSolidwasteManagement,20l6-regardingfireincidentsatMSW

DumpsitesVideletterNo.CP-99/143/2021-UPC-ll.Ho-cPcB.Hodated26.05.2022to

the chairman of all sPCBs/ PCCs. MCG has not submitted any on site emergency plan

tocoverpotentialrisk/emergenciesduetofiretotheJointCommittee.Methanegas

detectorshavenotbeeninstalledattheSite.However,8fireextinguisherand3
dedicatedfiretendersalongwithmistsprayertocontrolthedust&riseintemperature

are Provided at the landfill site'

3.3 Gaps identified in the execution and operation of Bandhwari landfill site:

l.Themajorgapidentifiedregardingnoncomplianceofsolidwastemanagementrules

isnonsegregationofwastebytheWastegenerators.MCGhassubmittedthatthe

SourcesegregationofthesolidwasteinGurugramandFaridabadisaboutl0-12o/o.

The daily generated MSW is being dumped without any processing at Bandhwari

Landfillsiteresultingintoincreaseinquantityofdumpedwasteunscientifically.

2.Spaceconstraint:AhugequantityofWastei.e.30.50lakhsMT(23LakhMTlegacy
waste, 7.50 Lakh previous year waste) is already dumped in 18 acres of the landfill

site, resulting in 42 meter height of dump site The fresh waste of Gurugram and

Faridabad District which is around 2' 100 MT per day is again dumped on this 42

meterheapofWaste,resultingingenerationofhugeamountofleachate'Duetothe

SpaceconstrainttheWasteslidingoccursfrequentlyonsite.Theslidingofwasteis

alsoathreattothedumperswhichdumpthewasteatthatheight.Asperthe
technical feasibility report of integrated Solid Waste Management' Haryana'

Faridabadcluster,February'2016,40acresoflandisrequiredforthetreatmentof

ll0oMTPerdayofSolidwaste,whichimpliesthatapproximately80acresoflandis

requiredforexecution&operationofintegratedSolidWasteManagementsiteof
4

2268458/2022/WC
691



Gurugram & Faridabad District.

An nexu re-C.

Disposal of Generated RDF

The technical feasibility report is attached as

The Refuse Derived Fuel (RDF) generated during the treatment of the legacy waste

wasseenbeingcollectedinanopenareawithinthepremisesofthesite.The
estimatedquantityoftheRDFgeneratedtilldateis3.T5lakhMT.TheMCGhas
entered into an agreement with M/s The People's Association for the treatment of

legacy waste which also includes disposal of the RDF. The total quantity of RDF

disposal till date is 3.35 Lakh MT. The remaining quantity of 0.40 lakh MT is still lying

at site. This remaining quantity is occupying an area of approx l '5 Acres' which

furtherreducesthespaceavailabilityatthesite'ThedisposaloftheRDFhasbeen

severely constrained because of the non-availability of disposal facility in the vicinity

There is no waste to Energy (wTE) Plants in the immediate vicinity that can consume

theRDFgeneratedinthisfacility.WTEplantsinDelhiandHaryanahaveexcessRDF

from their own MSW treatment sites and the cement industries, which can use RDF

as alternative fuel, are at a distance of over 400 kms

Establishment of Waste to Energy Plant

rne trliC has been granted Environmental Clearance vide letter No F No l0-

7412016.lA.lll dated 01.1,1.2019 for setting up a 15 MW Waste to Energy Plant. The

spacerequiredforsettingupthisplantisl0Acres'ThesettingupoftheWTEplantis

expected to take about 24 months. This will resolve the issue of disposal of RDFs as

well.

4.0 Recommendations:

Possible means of management of legacy waste, fire control measures and

leachate:

. Guidelines of CPCB for disposal of legacy waste Feb, 2019 and Solid waste

Management Rules, 2016 may be adhered strictly by Municipal corporations.
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.MunicipalCorporationmaytakeadditionallandtocopeupwithprevailing

situation.

(w 
ehl*,,^

Satinder Pal, SEE Balraj Ahlawat, SEE

HSPCB HSPCB

*x'
=\;'-Z

Ritesh Prasad Gurung, Scientist O

CPCB

*,rn"n, 
^r#radav, 

IAS

Deputy Commissioner
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Date:   25-03-2022 

Joint Committee Report in the Matter of Poonam Yadav Vs M/s Ecogreen Energy Pvt. 

Ltd. & Ors. (OA No. 172/2021) 

1.0 Background 

Vide its Order dated July 19, 2021 in the matter of Poonam Yadav Vs M/s. Ecogreen 

Energy Pvt. Ltd. &Ors. (OA No. 172/2021), Hon’ble NGT issued the following Directions: 

Para 5 “----we constitute a three-member Committee comprising CPCB, Haryana State PCB 

and the District Magistrate, Gurgaon. The Committee may visit the site, interact with the 

stakeholders and take assistance from any other individual/institution and give its report 

within one month by e-mail at judicial-ngt@gov.in preferably in the form of searchable 

PDF/OCR Support PDF with a copy to the Chief Secretary, Haryana. Their report may inter 

alia include causes of fire, reasons for unauthorized persons working in the landfill premises, 

progress on remediation of site and setting up of waste processing plant in furtherance of 

order of this Tribunal dated 7.4.2021 in OA 514/2018, steps taken by the MCG to prevent 

sliding of garbage mound due to fire and during monsoon and status of compliance of Rules 

on relevant aspects. The report may also mention status of legacy waste dump site in terms 

of order dated17.7.2019 in OA 519/2019.” 

2.0 Action Taken Report  

In compliance of Para 5 of aforesaid Hon'ble NGT's Order, Joint committee comprising of 

following members has been constituted: 

 

Sr. No.  Name & Designation of Officer Nominee  

1 Dr. Chandra Kant Dixit, Sc ‘C’ CPCB 

2. Ms. Akansha Tanwar, AEE, HSPCB, 

Gurugram Region (North) 

HSPCB, Gurugram Region 

(North) 

3. Sh. Darpan Kamboj, Tehsildar, Gurugram District Magistrate, Gurugram 

 

Details of Action taken by the Committee in compliance of Order dated 19.7.21 are 

enumerated in this section: 
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The Committee visited Bandhwari Landfill site on 18.10.2021 to verify facts and also 

interacted with the stakeholders including the applicant, Municipal Corporation of Gurgaon 

(MCG), M/s Ecogreen Energy Private Limited.  

The applicant Smt. Poonam Yadav was contacted telephonically to know her concerns 

regarding the landfill site and she submitted that the major concern was the fire on 

11.07.2021 at landfill site and non-compliance of Solid Waste Management Rules, 2016 at 

the Bandhwari landfill site. 

Municipal Corporation, Gurugram (MCG) and Municipal Corporation Faridabad have 

concessionaire agreement for Development of Integrated Solid Waste Management 

(collection, transportation, processing and disposal) in Faridabad-Gurugram Cluster. The 

Concession Agreement was signed on 14.08.2017 for a period of twenty two years i.e. up to 

2039. As per the Clause 5.8 of the Agreement, scope of work to be carried out by M/s 

Ecogreen Energy Pvt. Ltd includes setting up of waste processing facility (waste to energy 

plant & biological processing), sanitary landfill as well as manage the legacy waste at the 

site. The waste processing & disposal facility is to be set up on the land reclaimed from 

remediation of legacy waste. Copy of the concessionaire agreement between MCG & M/s 

Ecogreen Energy Pvt. Ltd is enclosed as Annexure I (134 pages). 

3.0 Findings/Observations of Constituted Committee:- 

3.1 Fire incidents at Landfill site: 

MCG was contacted to find out the details of major fire incident which took place on July 11, 

2021. Details of fire incidents, causes of fire as well as the remedial measures in place to 

check the fire incidents are given below: 

(i) Details of fire incidents: MCG has informed that the fire incident on July 11, 

2021 was the only fire incident happened at the sanitary landfill site till date. The 

location of fire was bioremediation site and its duration was from 11.07.2021 

evening to 12.07.2021 night (24 hours). The fire was controlled in the night of 

12.07.2021. The location at which the fire took place falls under the jurisdiction of 

MCG and maintained by M/s Ecogreen Energy Pvt. Ltd. 

(ii) Impact of fire incident on Air Quality 

There are 4 Continuous Ambient Air Quality Stations (CAAQMS) at Gurugram. 

• NISE Gwal Pahari (Approx distance from Bandhwari Landfill Site is 2 

Km) 

• Teri Gram (Approx distance from Bandhwari Landfill Site is 2 Km) 

• Sector-51 (Approx distance from Bandhwari Landfill Site is 12 Km) 
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• Vikas Sadan (Approx distance from Bandhwari Landfill Site is 18 Km) 

The Air Quality Index (AQI) data and the prominent pollutant for the month of July 

2021 at above 4 CAAQMS was examined to evaluate impact of the fire incident 

on the Air quality. AQI for the four stations of Gurugram for the month of July 2021 

is given in the table below: 

 
Date NISE Gwal Pahari 

( 2 km ) 
Teri Gram( 2 km)  Sector-51 ( 12 km)  Vikas Sadan( 18 km)  

1-Jul-21 149 
 PM10 

201 
 PM2.5 

162 
 PM10 

107 
 PM2.5 

2-Jul-21 139 
 PM10 

101 
 PM10 

148 
 PM10 

* 

3-Jul-21 90 
 PM10 

115 
 PM10 

111 
 PM10 

76 
 PM2.5 

4-Jul-21 93 
 PM10 

81 
 PM10 

111 
 PM10 

79 
 PM2.5 

5-Jul-21 120 
 PM10 

105 
 PM10 

103 
 PM10 

83 
 PM2.5 

6-Jul-21 107 
 PM10 

129 
 PM10 

139 
 PM10 

76 
 PM2.5 

7-Jul-21 119 
 PM10 

153 
 PM10 

118 
 PM2.5 

* 

8-Jul-21 121 
 PM10 

142 
 PM10 

125 
PM10 

* 

9-Jul-21 67 
 PM10 

82 
 PM10 

123 
PM10 

89 
 PM2.5 

10-Jul-21 
* 

91 
 PM2.5 

128 
 PM10 

69 
PM2.5 

11-Jul-21 64 
 PM2.5 

76 
 PM2.5 

138 
 PM10 

60 
 Ozone 

12-Jul-21 59 
 PM2.5 

82 
 PM10 

140 
 PM10 

66 
 PM2.5 

13-Jul-21 48 
 PM10 

62 
PM2.5 

75 
 PM10 

68 
 PM2.5 

14-Jul-21 
* 

82 
 PM2.5 

87 
 PM2.5 

54 
PM2.5 

15-Jul-21 52 
 Ozone 

53 
 PM2.5 

99 
PM2.5 

67 
 PM2.5 

16-Jul-21 51 
 PM10 

57 
 PM10 

107 
 PM2.5 

69 
 PM2.5 

17-Jul-21 
* 

71 
 PM2.5 

160 
 PM2.5 

89 
 PM2.5 

18-Jul-21 40 
 PM2.5 

74 
 PM10 

100 
 PM2.5 

72 
 PM2.5 

19-Jul-21 
* 

49 
 PM10 

62 
 PM2.5 

61 
 Ozone 

20-Jul-21 
* 

50 
 PM10 

* 
60 

 Ozone 

21-Jul-21 
* 

61 
PM10 

69 
 PM10 

60 
Ozone 

22-Jul-21 
* 

70 
 PM2.5 

82 
 PM10 

81 
 CO 

23-Jul-21 
* 

53 
PM10 

88 
 PM2.5 

64 
 PM2.5 

24-Jul-21 61 
 PM10 

81 
 PM10 

170 
 PM2.5 

87 
 PM2.5 
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Date NISE Gwal Pahari 
( 2 km ) 

Teri Gram( 2 km)  Sector-51 ( 12 km)  Vikas Sadan( 18 km)  

25-Jul-21 
* 

89 
 PM2.5 

170 
 PM2.5 

86 
 PM2.5 

26-Jul-21 
* 

69 
 PM10 

100 
 PM2.5 

66 
 PM2.5 

27-Jul-21 72 
 PM10 

128 
 PM10 

* 
131 

 PM2.5 

28-Jul-21 
* 

70 
PM10 

68 
 PM2.5 

68 
PM2.5 

29-Jul-21 
* 

67 
 PM10 

71 
 PM10 

39 
 PM2.5 

30-Jul-21 
* 

57 
 PM10 

83 
 PM2.5 

59 
 PM2.5 

31-Jul-21 
* 

41 
 PM10 

76 
 PM10 

52 
 PM2.5 

  

Good 2 3  1 

Satifactory 9 20 13 25 

Moderate 6 7 16 2 

Poor - 1 -  -  

Very poor - -  -  -  

Severe - -  - -  

 
(* Data not available) 

No significant variation was observed in the AQI at the stations located closer to the 

dumpsite (2 km distance) than those located further away (16-18 km) during the period 

fire incident has been reported at the site 

(iii) Cause of fire at landfill site: As informed by MCG, the fire took place at the bio-

remediation site. Aerobic decomposition of waste by bacterial activity raise the 

temperature up to 75 0C resulting in generation of “hot spot”. The generated 

methane gas during decomposition comes into contact of high temperature and 

results the fire. The fire at the Bandhwari land fill site occurred due to the formation 

of these “Hot Spots”. 

(iv) Remedial measures: The Committee observed during the visit that the 

temperature is being monitored regularly at windrows with the help of dial 

thermometer. The copy of temperature profile log book being maintained by MCG 

is enclosed as Annexure II. As per the copy of the logbook the temperature was in 

the range of 35 0C to 590C. Treated leachate is used to spray on the waste when 

rise in temperature is observed at the bioremediation site. Daily Bio-culture spray 

for decomposition and management of fire is being done on waste. One fire tender 

is available 24 X 7 and deployed on the site. (Relevant photographs are enclosed 

as Annexure IIa). It was also informed by MCG that the training has been 

provided to employees at site for using fire equipment. 
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3.2. Reasons for unauthorized persons working in the landfill premises: 

At Bandhwari site, there are three gates (gate no. 01, 02 & 03). It was informed by 

MCG that all three gates have guards 24X7 and the entry of the unauthorized person 

is not allowed and only authorized persons work at the site. 

It was also informed that visitors have to take permission from the plant in-charge and 

proper gate pass is issued to any visitor (Annexure III). During the visit, guards were 

present at the gate and committee did not observe any unauthorized entry during its 

visit. During the visit The Committee observed that gate pass issuing system was 

functional. 

3.3 Progress on remediation of legacy waste dumpsite 

 3.3.1 Treatment of legacy waste 

• 17 trommels of capacity 300 TPD each having screen size of 4 mm, 16 mm and 

35 mm have been installed (Annexure IV). 

• Approx 33,00,000 MT of legacy waste is dumped at the site as informed by MCG. 

CPCB had earlier inspected this dumpsite in January 2021 in O.A No. 514/ 2018 

and at that time also total dumped waste was reported as 33,00,000 MT indicating 

very little variation in the total quantity of waste dumped at the site. This is 

primarily due to the reason that fresh waste @ 2000 TPD is continued to be 

dumped at site. MCG informed that at present the processing capacity of legacy 

waste is 5100 TPD. It was also informed by MCG that processing of additional 

10000 TPD shall start by end of Oct-21, so total processing will be approx 15000 

TPD. It was informed by MCG that presently in January 2022 the same has been 

complied by MCG and total processing is 15,000 TPD. 

• Approx 2000 TPD (Gurugram 1100 TPD & Faridabad 900 TPD) of fresh waste is 

continued to be dumped at the legacy waste dumpsite. Hence, net 3100 TPD of 

waste is currently being remediated at the site. It was informed that MCG and 

MCF have identified separate lands for processing of daily fresh waste, but due to 

large scale public agitation, they are not able to divert the fresh waste to the 

identified sites. 

• The present height of the dumpsite is 38 m, as informed by MCG. As per report 

filed by CPCB in O.A 514/2018 in January 2021, the height of point of dumpsite 

was 40 m, indicating that there has been a very marginal decrease in height of 

the dumpsite during the intervening period. 

• Waste is first excavated and bio remediated via windrows, turning of windrows 
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and spray of bio-culture for 25-30 days (Annexure V). Waste is then turned 

periodically and temperature is noted. When temperature comes down to 35 0C, 

waste is brought to trommels for segregation. 

• Trommels are segregating waste into RDF, Inert and compost. Compost is sent 

for use in parks and RDF to Waste to Energy Plant at Sonipat and Cement 

plants at Mangrol and Nimach. Inert are used for filling low lying areas. 

Biomining Process Flow sheet is enclosed as Annexure VI. 

The present (January 2022) details as informed by MCG about Biomining of 

legacy waste (total waste Bio remediated, total waste available for biomining & 

total quantity of screened fractions formed & disposed) are given in table below: 

Total Waste 

Bio 

Remediation 

(MT)  

Total Waste 
Available for 
bio mining, 
after 35-40% 
decomposition 
against total 
Bio-
remediation 
(MT) 

Total 

Bio 

Mined 

waste  

(MT) 

Total RDF (MT) Total Compost (MT) Total Inert (MT) 

Obtained Disposed Obtained Disposed Obtained Disposed 

1402592 1023893 551947 220082 76226 111430 107455 215358 210995 

 

• There is difference in the waste available for Bio-Mining and total bio mined material. It was 

informed by MCG that this material was not bio-mined due to rain. There is also difference 

between the quantity of RDF obtained and the quantity disposed off. As informed, due to 

rain the moisture content of the RDF had increased and on the request of the cement plants 

and the Waste to Energy Plant the transportation of the RDF was put on hold. The 

transportation of the same shall commence as the material dry. Month wise Biomining 

Details at Bandhwari landfill site as provided by MCG is enclosed as Annexure VII. Copy of 

Biomining log book being maintained by MCG is enclosed as Annexure VIIa. It is observed 

that only 42 % of legacy waste dumped at the site has been remediated so far In addition, 

fresh waste approx 2000 TPD is continued to be received at the site hence there is no 

appreciable reduction in the total quantity of waste stored at the dumpsite. Further it is also 

observed that MCG has failed to adhere to the action plan submitted in Hon’ble NGT in the 

matter of Vivek Kamboj Vs. Union of India wherein it was submitted by Commissioner, MCG 

that by November, 2020, 20 working trommels would be installed at site and 27,00,000 

tonne of waste would be bio-remediated. ULB, Haryana should fix responsibility of the erring 

officers of MCG. 
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• Utilization of Screened fractions (Compost, Segregated Combustible Fractions 

(SCF) and Inert) 

Total quantity of segregated material utilized is 394676 MT which is 72 % of the total 

screened fraction produced indicating that approx one-third of the screened fraction 

produced has not been utilized so far. Details of utilization of screened fraction as 

informed by MCG is given below: 

� Compost/Good Earth Soil: 

Out of 111430 MT segregated good earth soil, 107455 MT has been utilized in 

green belts and parks of the Municipal Corporation Gurugram (MCG), Municipal 

Corporation Faridabad (MCF), Gurugram Metropolitan Development Authority 

(GMDA) & Faridabad Metropolitan Development Authority (FMDA). 

� SCF (Segregated Combustible Fractions)/RDF 

Out of total 220082 MT segregated SCF, 76226 MT has been utilized by Cement 

Plants i.e. J.K. Cement Mangrol, Ultra Tech Cement Nimach and Waste to Energy 

plant at Murthal, Sonipat. The relevant documents (Vehicles, net weight details 

verified by MCG, Delivery Challan and Weight at Dharmkanta) of the RDF 

transportation to these plants, work order issued and agreement with cement 

plants for disposal of RDF is enclosed as Annexure VIII. 

� Inerts 

Out of 215358 MT segregated inerts, 210995 MT inerts used for filling of the low 

lying areas and preparation of the Ramps at site. Work Order issued to M/s 

Samunder Singh and M/s Tanwar Enterprises for disposal of Compost & Inerts 

enclosed as Annexure IX. 

3.3.2 Action Plan for treatment of legacy waste 

The action plan to treat the legacy waste as provided by MCG is attached as 

Annexure X. As per the Action Plan - 

(a) The total quantity of legacy waste to be remediated is 3310000 MT. 

(b) The treatment of legacy waste shall be completed by July 2022 as per the 

quantity TPD mentioned in the action plan. 

It is observed that the action plan does not clearly indicate plan for treatment of 

fresh waste and the plan for utilization of screened fractions. 
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3.3.3 Leachate Treatment 

One Leachate treatment plant of 150 KLD and 2 Disc Tube Reverse Osmosis System 

(DTRO) of 200 KLD each have been installed, so the total treatment capacity of 

leachate is 550 KLD. One DTRO was operational during the visit. 

The sample of untreated and treated leachate was collected from the inlet and outlet 

of that plant and analyzed at HSPCB Laboratory. The analysis report of HSPCB 

Laboratory is enclosed as Annexure XI. All the parameters were found within the limit 

for treated leachate as specified in Schedule II of SWM Rules 2016 except total 

dissolved solids which was 3150 mg/L against the prescribed limit of 2100 mg/L. 

3.4. Progress on setting up of Waste to Energy plant 

MCG submitted that Waste to Energy shall be commissioned by October 2023. It will 

be an integrated waste management plant. The schedule for the commissioning of the 

plant in said time is enclosed as Annexure XII. Consent to Establish Common 

treatment and disposal facilities has been obtained (Annexure XIII) and 06 acre land 

out of total 10 Acre required land for Waste to Energy Plant has been reclaimed. During 

the visit it was informed by MCG that the complete land of 10 acres will be reclaimed by 

30th Nov 2021 and same will be handed over to concessionaire to commission the 

Waste to Energy Plant. As per updated information received from MCG, total 10 acres 

of land has been cleared by shifting the waste from area identified for Waste to Energy 

plant at landfill site and handed over to concessionaire on 07.12.2021. 

A meeting, chaired by Hon’ble CM of Haryana was held with the stakeholders on 

7.12.2020. In the meeting, Municipal Corporation, Gurugram was directed to Bio-

remediate the legacy waste in Bhandwari at the risk and cost of the Ecogreen. (Minutes 

of the meeting are enclosed as Annexure XIV).Thereafter, for reclamation of land 

identified for waste to energy plant, after tendering, work order dated 10.09.2021 for 

treating the legacy waste of total quantity of approx 200000 MT waste has been 

awarded by MCG to M/s The Peoples Association for Total Help and Youth Applause 

(PATHEYA), enclosed as Annexure XV. The committee observed the progress of 

reclamation as slow and MCG informed that due to the frequent rains the progress is 

slow. MCG also informed that the M/s The Peoples Association is bound to complete 

the work within given time line. For any delay there is a provision of Penalties/Liquidity 

damages, in the agreement, “In case of delay in completion of the contract, liquidated 

damages @ (0.5%) half percent of the contract value per week of delay subject to a 

8

2268458/2022/WC
703



9 
 

maximum of ten percent of the contract value should be levied on the contractor. The 

penalty damages mentioned in the Work Contract shall be levied on the contractor in 

addition to these penalties”. It was informed by MCG that PATHEYA has cleared 10 

acres land by shifting the waste from the area identified for the Waste to Energy plant. 

The bio-mining of 85000 MT of legacy waste has been completed till January 2022 and 

the processing of remaining 115000 MT waste is under progress. 

 

3.5. Sliding of garbage out side from the SLF 

As informed by MCG the western side of the site is vulnerable to sliding during 

monsoon due to increase in the moisture content of garbage. To prevent the same the 

remediation work is being done in that area by making steps instead of steep side 

slopes (photograph is annexed as Annexure XVI). It was informed that the remediation 

of this area will be completed within the 03 months. It will prevent the sliding of 

garbage. No sliding has been reported during the last one year. 

 

4.0 Recommendation: 

The Municipal Corporation, Gurugram and M/s Ecogreen Energy Pvt. Ltd. may be directed to 

implement the following for the effective implementation of the Solid Waste Management, Rules 

2016: 

� To make availability of Methane Gas Detectors at site so that area with high methane 

concentration can be identified and accordingly preventive actions can be taken. 

� To restrict smoking in all areas of the sanitary landfill. 

� Waste that is unloaded in the filling area should be examined visually for potential fire 

sources (glowing ash or glowing burning remains). 

� If fire sources are located, these have to be neutralized with cover material immediately. 

� Restriction of entry of unauthorized person should be ensured strictly. 

� The difference between the quantity of waste available for Biomining and quantity of 

waste biomined should be reduced by speeding up the Biomining work. 

� The RDF stored should be disposed off at the earliest. 

� The commissioning of the Waste to Energy plant should be ensured as planned. 

� Action plan shall clearly indicate plan for treatment of fresh waste as well as for disposal 

of screened fractions. 

� MC, Gurugram and M/s Ecogreen Energy Pvt. Ltd. will ensure that the processing of 

legacy waste at Bandhwari landfill site be done as per the timeline given in the Action 

Plan. 

9
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The Report is submitted for kind. consideration of this Hon'ble Tribunal. The direction passed 
by this Hon'ble Tribunal shall be co lied with in true lett~r and spi&, 

Chandra Kant Dlxit AkanshaT war, AEE Da.,;;;n Kamboj, 
Sc 'C', CPCB HS PCB, Gurugram (N) Tehsildar, . Gurgaon 
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MOST URGENT 
IIME BOUND 
To, 

1. All the Commissioners of Municipal Corporations in the State of Haryana. 2. All the District Municipal Commissioners in the State of Haryana. 3. All the Executive Officers/Secretariees of all the Municipal Councils/Committees in the State of Haryana. 

Memo No: Tech/NGT/DULB/2022/ 5329 Dated: 13.09.2022 

Directions under Section 5 of Environment (Protection) Act, 1986 for implementation of the Solid Waste Management Rules, 2016-
regarding Fire Incidents at MSW Dumpsites. 

Subject: 

In On the subject cited above. 

2 Please find enclosed herewith the copy of directions received from Chairman, CPCB vide letter No. CP-99/143/2021-UPc-II-GO-CPCB-HO dated 26.05.2022 
regarding implementation of the Solid Waste Management Rules, 2016-
regarding Fire Incidents at MSW Dumpsites for information and further 
necessary action. 

I have been directed by the competent authority to request you to make 
strict compliance of the directions and submit the action taken report to this 
office within 15 days positively. 

Kindly treat this matter as the MOST URGENT and time bound. 

DA: As Above. 

Executive Ehgiñeer, 
For Director, Urban Local Bodies, 

Haryana, Panchkula. CC: 

PS to W/PSULB for kind information of W/PSULB, Haryana. PA to W/DULB for kind information of W/DULB, Haryana. 
PA to W/CE for kind information of W/CE (HQ). 



CENTRAL POLLUTION CONTROL BOARD 

MINISTRY OF ENVIRONMENT, FOREST& CLIMATE CHANGE GOVT. OF INDIA 

P-99/143/2021-UPC-I1-HO-CPCB-HO May 26, 2022 

To. 

The Chairman 
All SPCBs/ PCCs 

Sub: Directions under Section 5 of Environment (Protection) Act, 1986 for 
implementation of the Solid Waste Management Rules, 2016-regarding Fire 
Incidents at MSW Dumpsites. 

WHEREAS. the Ministry of Environment, Forest & Climate Change has notified Solid 
Waste Management Rules on April 08, 2016 which inter-alia state procedures for Solid 
Waste Management; 

WHEREAS, in accordance with Rule 11(d) of the Rules, it is the duty of the Staie/UT 
Urban Development Department to ensure implementation of provisions of these Rules by 
ali local authorities; 

WHEREAS, in accordance with Rule 15(a) of the Solid Waste Management (SWM) Rules, 
2016, the local authorities and Panchayats should prepare a solid waste managerment 
plan as per state policy and strategy on solid waste managenent within six months frcm 
the date of notification; 

WiHEREAS, in accordance with provision of Rule15(zd) of the SWM Rules. 2015. he loca 
authorities and Panchayats shall ensure that the operator of a facility provides rersna 
protection equipment including uniform, fluorescent jacket, hand g'oves, raincs 
appropriate foot wear and masks to all workers handling soid waste and the sam ae 
usd by the workforce; 

WHEREAS, in accordance with provision of Rule 16 (1a) of SWM Rules, 2016, the Stae 
Pollution Control Board or Pollution Control Committee shall enforce these rules in iner 
State through local bodies and review implementation of these rules at lenst twice a yea: 
in close coordination with concerned Directorate of Municipal Administratio:n or Secretaiy 
in-charge of State Urban Development Department; 

WHEREAS, MSW is being disposed of unscientifically in most cases which is one of the 
major causes for public nuisance due to frequent fire incidents. foul odour, generaticon of 

leachate and other adverse environmental impacts 
WHEREAS, waste disposed at dumpsites is prone to catching fire in View of inadequate 
waste management practices adopted at these sites; 

WHEREAS, several fire incidents have been reported recently at Ghazipur & Bhalsawa 

dumpsites in Delhi, Manesar in Haryana and Ludhiana in Punjab 

Parivesh Bhawan, East Arjun Nagar, Delhi-110032 
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76 
WHEREAS, fire incidents at dumpsites may lead to severe adverse impact on 

environment and related health hazards. People living in and around the dumpsites are 

likely to be affected due to the frequent outbreaks of fire 

WHEREAS, Hon'ble NGT in OA No. 286 of 2022, in reference to News item published in 

The Indian Express dated 20"April, 2022, titled "7 Charred to death in fire near Ludhiana 

dumpsite issued the following Directions 

ge dumpsites from al States/ UTs in respect of at 
"CPCB to collect information about garb. 
least Metro cities and issue statutory directions/ guidelines for preventing such fires and 

handling them effectively if they take place, specifying serious consequences of delay in 

dealing with the issue, in violation of binding rules." 

WHEREAS, as per the information provided by SPCBs/PCCs there are 3,184 dumpsites 

in the country, of which XXX are located in your State/UT 

WHEREAS, CPCB had issued Directions dated October 20, 2018 regarding fire at 

Bhalsawa site to North Delhi Municipal Corporation in which specific measures to be taken 

for prevention of fire at the dumpsites had been identified which amongst others included 

using Construction & Demolition waste material to immediately check fire, stopping 

dumping of fresh waste, installation of CCTV cameras, setting up of decentralized facilities 

for biodegradable waste 

WHEREAS, as per Guidelines for Disposal of Legacy Waste (Old Municipal Solid Waste) 

issued by CPCB, it is important to carry out comprehensive risk assessment and develop 

onsite emergency plan which should be kept handy prior to commencement of dumpsite 

bio-remediation & bio-mining 

WHEREAS, CPCB had issued following Directions dated January 27, 2021 to 

SPCBs/PCCs regarding biomining of legacy waste 

SPCBs/PCCs to provide complete list of legacy waste dumpsite in their States 

/UTs as per format enclosed 

SPCBs/PCCs to ensure that necessary action for biomining and bio-

remediation of these dumpsites is done by the concerned Local authorities in 

compliance with provisions of SWM Rules 2016 

SPCBs/PCCs shall ensure that concerned Local authorities engaged in the 
ii. 

biomining process of legacy waste follow procedures as per CPCB Guidelines 

for disposal of legacy waste with specific compliance to the following points: 

a. Analysis of various screened fractions i.e. RDF, fine earth/ bio earth 

etc. prior to its disposal/ utilization 

b. Preparation of action plan for utilization/ disposal of screened fractions 

CAdequate provisions for leachate treatment 

d. Maintenance of records/ documents for disposal / utilization of the 

RDFs or fine earth and other material 



SPCBS shall ensure that the local bodies prepare time targeted Action Plan for biomining/ bio-tomediation of these dumpsites in compliance with points listed above, The timelino as specified in SWM Rules and Hon'ble NGT Directions On the nmatter are to be adhered to for remediation of these sites 
SPCBs/PCCs to ensure that no fresh waste is disposed at these dumpsites and local authoritios make proper arrangement for management of fresh solid 
Waste 

SPCBs/PCSS to ensure that at least one legacy waste dumpsito is remediated 
in their jurisdiction which can be considered as model for compliance for other 
logacy waste dumpsites in Non-Attainment Cities 

WHEREAS Hon'ble NGT in its Order dated April 22, 2022 in O.A No. 288/ 2022 regarding News item publisthed in the Times of India dated April 22, titled "Delhi: Another long-drawn oftort to douse fire at Ghazipur landfill" has stated that dumpsite may be 

Considered as isolated and vulnerable site which require On-site and Off-site Fire and 
other disaster management plans; AND 

WHEREAS, CPCB made the following observations based on inspected various 
dumpsites, where bioremediation of legacy waste is being carried out: 

Fresh solid waste continued to be dumped at these dumpsites. 
Fire incidents have been reported at locations where fresh waste is being 
dumped 
Inaccessible slopes of garbage were observed 
No standard operating plan in place for prevention and management of 
dumpsite fires 
Cause of fire incident reported is excess release of Methane (CHA) gas due to 
anaerobic decomposition of the bio-degradable organic waste, high 
temperature and dry atmospheric conditions. 
Partial fencing with barbed wire provided at the boundary observed. 
Police patrolling the site not observed. 
No fire tender observed at site. 

. 

. 

i. 

IV 

I. 

VIl. 

Vii. 

Anti-Smog Gun have been installed which were not found in use; AND IX. 

NOW THEREFORE, in view of above and in exercise of powers vested under section 5 of 
Environment (protection) Act, 1986 to the Chairman, Central Pollution Control Board 

(CPCB) the following directions are issued for compliance 

Provide updated information w.r.t Directions dated 27.1.21 regarding biomining 
issued to SPCBs/PCCs. It is to be ensured that updated information w.r.t at 
least all Metro cities is provided in accordance with NGT Directions 
Direct State UDDs to conduct comprehensive risk assessment studies and 
accordingly prepare detailed On-site Emergency Plan for each dumpsite 

located in their jurisdiction addressing the following issues: 
a. The onsite emergency plan to cover potential risks / emergencies due to 

fire, obnoxious / flammable emissions, odour, vector borne diseases, 



rodents, bird nuisance, seasonal affects i.e. summer | winter 

(rainy season) and all other potential risks at the dumpsites 

b. The onsite emergency plans to address the worst possible case 

Scenarios preferably using appropriate risk assessment softwares 

cOvering any or all of the potential emergency 
issuesScenarios cited 

above. 

monsoon 

The on-site emergency management plan to cover likely affected 

geographical area including population, flora & fauna in and around the 

dumpsites 
d. The on-site emergency plan to contain detailed remedial measures both 

hardware 
various emergency 

and software based for mitigating 

situations, which should finally be available with respective control rooms 

and on-site emergency notice boards. 

To direct District Collector or District Emergency Authority designated by the 

State Government for integrating such (dumpsites) On-site Emergency Plans 

with the existing Off-site District Disaster Management Plans in their 

respective Districts, prepared by the Local Authorities in compliance with Rule 

14 of The Manufacture, Storage and Import of Hazardous Chemical Rules 

1989 

iii. 

The State / UT Authorities to prepare the on-site & off-site (or update off-site) 

emergency management plans preferably through an expert agency on the 

subject. 
The following interim measures to be implemented on priority till the time On-

site/Off-site Emergency Plans are prepared and implemented. 

iv 

a. Disposal of Waste: Fresh waste not to be disposed at the dumpsite 

where bio-remediation is being undertaken. 

slaughter house, fish market etc., industrial waste not to be disposed at 

the dumpsite. It is to be further ensured that industrial waste/ E-waste / 

lithium battery is not dumped at the site. Waste that is being unloaded at 

the site should be examined visually for potential fire sources fire 

Sources when located, should be neutralized with cover material 

immediately. Emergency tipping area to be provided to set aside from 

the immediate working area where incoming loads of material known to 

be on fire or suspected of being so can be deposited, inspected and 

dealt with.Adequate compacting of waste to be done to minimize 

formation of air or methane pockets which can lead to subsurface fire at 

site 

Organic waste from 

Monitoring at dumpsites: Methane Gas Detectors (on downwind side) 
b. 

to be installed at site so that area with high methane concentration can 

be identified and preventive actions be undertaken. Further temperature 
at windrows to be monitored with non-contact infrared thermometer (as 

used for monitoring 
Circumstances) and recordsbe maintained for any major deviations. The 

temperature is to be in the range of 35°C to 59°C. Treated leachate / 

water to be sprayed on the waste when rise in temperature is observed 

body temperature under COVID 
human 



at the bioremediation site. Suitable mechanism to be in place.Installation 
of CCTV cameras at the site and provision of fencing & frequent patroling 
to be donefor checking unauthorized entry at dumpsite 

C. Arrangements for Fire Extinguishing: Arrangements for adequate 
storage of sand / chemical fire extinguishing medias such as foam or 
powder at site to be made to douse fire in case a fire incident is reported. 
Usage of water for dousing fire to be avoided. Isolation and allowing rapid 
natural burnout or smothering with soil to be done for dousing dumpsite 
fires. Dedicated fire tenders (preferably chemical extinguishing media) 
and adequate fire safety measures are to be deputed, specifically during 
summer season when dumpsites fire is morelikely to take place. All 
mobile equipment or vehicles should be fitted with fire extinguisher and 

spark arrester 
d. Health &Safety of Workers: Fire protection measures and safety 

equipment to be provided to all workers at the site and checked before 

entry to the dumpsite. Workers to be trained for detection of fire and 

necessary action to be taken in case of fire. Periodic training of workers 

be conducted in Safe handling of Waste, PPE's, Health & Safety issues 

etc 

e. Mock Drills & safety audits: Periodic mock drills to be conducted to 

prevent fire accidents at dumpsites. Quarterly, Fire Safety and Hazardous 

Emissions Audits to be conducted. 

SPCBs/PCCs are hereby directed to submit action taken report within 15 days for Action 

Point listed at (v) above. Action taken report for Points (i-iv) to be provided within thirty days 
of receipt of these Directions 

(Naresh Pl Gangwar) 
Chaiman 

Copy to: 
:for information please 1. Additional Secretary (CP Division) 

Ministry of Environment, Forests & Climate 

Change, 
indira Paryavaran Bhawan, Jor Bagh Road 
New Delhi - 110003 

2. DH-IT Division, CPCB :for uploading on website please 

(Prashant Gargava) 
Member Secretary 




